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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 14th March, 2016

No. 2-HL A of 2016/4.— The Haryana Municipal Corporation (Amendment) Bill,2016, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Businessin the Haryana Legidative Assembly :—

Bill No. 2- HLA of 2016

THE HARYANA MUNICIPAL CORPORATION (AMENDMENT)
BILL, 2016
A
BiLL
further to amend the Haryana Municipal Corporation Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Y ear of the
Republic of India as follows:-

1 This Act may be called the Haryana Municipal Corporation (Amendment) Act, 2016. Short title.
2. In clause (n) of sub-section (2) of section 8 of the Haryana Municipal Corporation Amendment of
Act, 1994, - section 8 of
’ S . _— . . Haryana Act 16
(i) forthesign‘.’ existing at the end, the sign and word *; or’ shall be substituted; of 1994.

(ii)  after clause (n), following clauses shall be inserted, namely:-

“(0) if he has been convicted or charges have been framed against him by a court
in acrimina case for an offence, punishable with imprisonment for not less
than ten years; or

(p) if hefailsto pay an arrear of any kind due to him to any Primary Agriculture
Co-operative Society, District Central Co-operative Bank and District
Primary Co-operative Agriculture Rural Development Bank; or

(q) if hefailsto pay arrears of electricity bills; or
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(r) if he has not passed matriculation examination or its equivalent examination from
any recognized institution/board:

Provided that in case of a woman candidate or a candidate belonging to
Scheduled Caste, the minimum qualification shall be middle pass:

Provided further that in case of a woman candidate belonging to Scheduled
Caste, the minimum qualification shall be 5th pass; or

(s) if hefailsto submit a self declaration to the effect that he has a functional toilet at
his place of residence.”.
Repeal and 3. (1) The Haryana Municipa Corporation (Amendment) Ordinance, 2016 (Haryana
Savings. Ordinance No. 3 of 2016), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the said
Ordinance, shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

1 The amendment of the Haryana Municipal Corporation Act, 1994 aims to strengthen the Urban Local
Bodies, the third tier of the Governance and improving efficiency, transparency and accountability by
making education as a necessary qualification for the office bearers of Urban Local Bodies. With the 74th
Constitutional amendment, the Urban Local Bodies are being vested with more powers and funds which
requires the Members of Urban Local Bodies to discharge executive functions like planning, implementation
of infrastructural projects, resource allocations, disbursements of funds, purchase of goods, regulation of
activities in urban area and laying down of procedures for their day to day functioning. Prescribing
minimum standards of education will not only help in augmenting performance of the Members of Urban
Local Bodies, but also reduce chances of them being misled and ensure their accountability. In view of good
literacy rate in the State, election of educated candidates for Urban Local Bodies will prove to be a catalyst
for faster and sustainable development of cities.

2. Elected member of ULBs are leaders of society and their conduct should be impeccable.

3. There are instances where persons have been let off because of shortcomings in the investigation process
and/ or non-fulfilment of technical specifications like absence of sanction of prosecution or lack of strong
prosecution by the public prosecutor. Therefore, conviction or charges framed against any person by a court
inacriminal case for an offence, punishable with imprisonment for not less than ten yearsis being made as a
disqualification for contesting the elections of Urban Local Bodies.

4, The Urban Local Bodies are also expected to lead social change and foster economic development in the
cities. All thisrequires educated and informed leadership, which can lead by example. Therefore, default of
payment of electricity bill or of loans of co-operative Institutions is being made as disqualification for
contesting the elections of Urban Local Bodies.

5. The appropriate sanitation arrangements in the residential areas of urban population is the main attention of
the time and in this scenario the provision of functioning toilets in each and every house is must. To boost
and encourage such type of provision of toilet must be started from the elected representative of the Urban
Local Bodies. Therefore, non provision of functional toilet at the place of residence of a candidate is being
made as disqualification.

KAVITA JAIN,
Urban Loca Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 14th March, 2016. Secretary.
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